(Tel): ®& 022-2412 3311
022-24132735
022- 24132393
022-24144525

-
BE

INTELLECTUAL Government of India

PROPERTY INDIA  Office of The Controller General — (Fax): éa 022-2412 3322

PATENTS/DESIGNS/ Patents, Designs & Trade Marks 022-2417 2288

TRADE MARKS/ Boudhik Sampada Bhavan, (Email):cgpdtm@nic.in

GEOGRAPHICAL S.M. Road, Antop Hill, cgoffice-mh@nic. in

INDICATIONS. Mumbai-400 037, India. (website): www.ipindia.nic.in
NO.CG/PG/Circular/2009/ 2 cx— , Date: 19-06-2009

. ‘ >6lo¢log
Circular No.j2of 2009

There exists a lot of doubt and confusion on the question of Power of Attorney to
be attached to Patent and Trade Mark applications. Till a clear cut circular is issued by
me the following procedure shall be adopted.

1. Patent and Trade Mark applications may be accepted if the forwarding
letter contains a request for filing the power of attorney withina period of
one month.

2. The practice of accepting applications with general power of attorney may
continue on the following conditions.

The Trade Mark or Patent Agent or the Legal Practitioner as the
case may be, submits a self attested copy of generalspower of
attorney along with the application and mention in the forwarding
letter about the filing of original general Power of Attorney in any
of the IPOs.
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